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January, 2000

mT' Kuldip'^fn^'^M^mberTT
Shri Virender Kumar Sharma.
Data Entry Operator

noida"'u'pT""' =
"  ̂ • . App1 1 cant

(By Advecate:. Shri .0,,K,Garg':
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Versus

1 . ^Union of I nd i a ., through
-the Secretary,
"Government of India.

'  "'vj-nu..
?■

^  2. The Commissioner. '
Central Excise Cdmmissionerate '
Meeru t .

3. The Asst. Commissioner;
Central Excise Division I I I
NO I DA. U.P . I ' .

•  Respondents
(By Advovate: Shri V.S.R. Krishna)

ORDER

BY HON'BIF MR. S.R AD IGE. V ITF CHAIRMAM rA^

Heard both sides.

Even if, as claimed by respondents,
appl icant was engaged by them as a Group D employee
°n dai ly wages iI ,s clear from respondents' own
certificate dated 13.4.98 (copy at Annexure A-2) that
they have been taking work from him as a Group C
employee (Data Entry Operator) . Appl icant is
entitled to the emoluments admissible for the work he
IS disoharging and accordingly respondents are
directed to pay him the emoluments of a Data Entry
Operator in Government empIoyment,caIcuIated on dai ly

rr^



wage basis, after deducting the sums already paid to
Mm, from the date they have been taking work as Data
Entry Operator from him, with arrears,within three
months from the date of receipt of a copy of this

order.

3. Furthermore subjectg to the avai labi l i ty

of post./vacancy Data Entry Operator in

respondent's office , respondents should consider

appl icant's prayer for regular appointment as Data

Entry Operator if appl icant is el igible and qual ified

for the same^ and in accordance with rules and

instructions on the subject.

4. The O.A. is disposed of in terms of

Earagraph^2 and 3 above. No costs.

J I d i p S i
Member (J) Vice Chairman (A)

(Ku'ldip Sihgh) (s.R. Adige/
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